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: BHAIDAS SHIVQAS. (Pmmm), Apmmm » BAI GULAB AND”
g ANOTHER (DMI‘NDANTS), RESPONDFNTS .

[On Appeal from the ngh Court at Bombay]

Hmdu mli——G’zﬂ to wvdow—Constmctzo.n——- Malzk ' —Trust—“All that may
* remain —-Uncertamty of subject matt.er——Invahdzty

If a Hinda testator in making- a dlsposntmn in favour of his widow ‘uééé
wmds conferring ‘absolute ownership, she enjoys allthe rlghts of an owner,
: mcludmg that of alienation, although those nghts aré not conferred by express

. ‘and addjtional words, unless the circomstances or the context are mﬁ' cxent to -

. shoW that’ absolnte ownership was not intended.

, AHmdu by clause 2 of Iis “will - appomte(l his wife 1115 O\ecutux, by
“clause 3, he constituted her-otvner (“malik”) of his property, and pmwded'

" that she should leave whatever property might remain after her death to two - )

named daughters “‘as she liked”. By clause 18 the widow after. defraying the
expenses of-a religious "object out of the rents from™ certain property, way
‘authorised  to apply the surplus to the ‘maintenance of herself and the Awo
% daughters: Clause 20 gave the wife express power to mortgage or: sell the.
testator’s property. - By clause 23 the danghters were to be executrixes upon
: t‘.he‘ death of the ‘widow, with power to deal with and '\manngc'\ the entire
property. \ o ‘ :

R FHeld, .thixt the ‘w'i’(ﬁiow tool& an absolute ‘estate ;bthe terms of claise 18 and”
* clause 23 not being sufficient to displace the effect of clanse 3 fortified by .
" clause 20, and the second part of clause 3 not copstituting a trust in favour of ,

- the daughters as the subject matter, Ilame]y, what might remain, was un_certainl

‘Surajmani v. Babi Nath®, followed ; and (as to the al]ege(i frnst) Horwood -

2 West (@, applied.

 APPEAL (No. 128 of 1919) from a judgment and decree
of the ngh Courtin its Appellate J umsdxctlon ;affirming
a decree of ‘the ngh ‘Court. 1n 1t,s Or1g1na1 (31v11
Jurisdiction. . . S — .

The suit related to the will of Nathoo Mool;u a
Gujarati Hmdu who died on December 8, 1894, and to

® Present: —-—Lord Buckrrw.ster, Lord At]\mson Lord Carson and Sir J ohn Edge '
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" the. respectlve estates and 1nterests taken by the testa-«.

tor’s widow and h1s two daughters. The material terms

.of the will appear h om the ]udgme,nt of the J udlclalfﬁ_
,Commlttee : v

" The suit was’ brought by the appellant as heu' of the

~ testator’s daughter, DlW&ll, ‘who .diedin 1906. The-

daughter Jamnabai took Jpossession of the estate upon .

. the death of thre testator’s widow, and remamed in

possesswn untll her death in 1911, Whereupon the-

= respondents came into possesswn and took out letters
: of admlnlstratlon to her estate.” R

The appeal came before the Board or1g1na11y 1n;

, February, 1921,’and was then allowed upon a question

~of-procedure (see 45 Bom. 718dnd L. R. 48 L. A.- -181).
’ Subsequently the appeal was restored to the list by"

, consent for tmal upon the merits, -

The views of the learned Judges before whom. the‘
‘suit and appeals were heard in India were shortly as
follows . The trial Judge  (Macleod J. ) held that the

. ‘widow took guly a Hindu widow’s estate and that upon

hal

- her death there was an'intestacy.  He was of opinion
. that the English law as to powers of appomtment should

: not be, extended . to~Hindu wills farther thin wag

: warlanhed by the decision of the Privy Council in Bai .

- Motivahw v. Bai Mamubai®, and that consequently
" there did not arise’a trust-in favour of the daughters ‘
" equally in ‘default of the exercise of a power to appoint
» 4between them. He dismissed the suit. Upon appeal
" Scott €. J. held that the widow took only a life estate, and
" that the W111 imposed an imperative direction upon. her_.'
* to appoint in favour of the daughters, with the result

“that there was_in their favour & trust in remainder as

tenants in common in equal shares. Heaton J. differed

: from the Chief Justice, holding that no obligation Was

..

.o (1897) 21 Bom 709; L. R. 241 A 93 .
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1mposed upon the Wldow to" make any d1spos1t10n in - 1ean. o
“favour- of the 'daughters. - Upon -the appeal bemg“! e
erroneously ‘referzed - to another Bench -(see 45 Bom. gﬁﬂl‘;‘r‘)’:
718; L. R. 48 1. "A. 181), Batchelor J. expressed no :
view as to the estate taken by the widow ; he -was of
oplmon that there was no precatory trust 1n favour of
the daughters and that upon the- widow’s death thoe-
~whole estate passed to the daughter Jamnabal Shah J."
held that there was an absolute gift to the widow and
no_ trust. - In the result the decree of Macleod .T

d1sm1ss1ng the sult was aﬂirmed - L

1921, October 24, 25:—De (*ruyther, K. O' and Parzkh _
for the appellant , :

BAI GULAn 4

“On the true constructmn of the w111 the testator 8
W1d0W took a Hindu widow’s estate, with a special -
‘power to appoint between the two daughters. -The use

-of the word “malik” in clause 8 does not show' conclu~
. sively that an absolute estate was intended. The terms
.-of the will as a whole, especially clause 18 and clause 93 -
- gshow a contrary intention: Had the testator, who was
governed by the Mayukha, dled 1ntestate ‘the family of
-either daughter who died before the widow would have '
got nothmg Mayne, paras.. 614, 615 - The ob]ect of the 3._
_testator - was to provide for that -eventuality to -the
‘exclusion, of “cvollaterals. . That object could best be
‘effected by giving his widow a life interest, with a gift
‘overtothedaughters. The validity of powers of appoint-
“ment in Hindu wills is established by Bai Motivahu
v. Bai Mamubai® In defaunlt of appointment the
-daughters take equally. It istrue that, as pointed out
by Macleod J., section 79 of the Indian Successmn Act (X
.of 1865) which so provides was ,not one of the sections _
applied to Hindu wills by Act XX1 of 1870 section 2. .
It was not so apphed because in 1870 1t was not thought :

(1_) (1897) 21 Bom. 709 ,~L. R 24 1. A. 93
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T 1921 - that a Hmdu w1ll could g1ve a powe1 to apfmmt Tl}e
, T .rule embodled in section 79 is, however, a rule of
L Eg;‘“ﬁj: ' constmctmn and should receive elfect as a rule. of
v 3ust1ce .equity and good conscience, s1nce1ts application-
-is not excluded by any. leg1slat10n _The appellate
Court in holding that clause 3 did not meate a trust,
translated the words in a manher . dlﬁenng from- the
- official translatmn which had always been accepted by
the part1es "0f two possible constructions effect should

be glven to that Wh1ch excludes an 1ntestacy

. v '
Ba1.Gurnas.

, Szr*George Lowndes K. C’ and I, B Ralkes for the
respondents ~ : ’

The widow took an absolute estate undel the Wlll
The Board held -in Sura,jmam v. Rabi Nath® which
- does not appear to have been referred to in India, that
ithe word “malik ” imports full proprietory rights,
‘unless there is something in the context'to qualify it, -
-and that the fact that the donee is.a Hindu widow is
- not sufficient for that purpose. The rest of the. will
~does not qualify the effect of the -use of the word

“ malik ”. " The word is used in clause 3 in congunctmn

- with the Werd “heir” and in other clauses it is used of
" the widow ‘clearly in the sense. of full ‘'ownership.
" Powers to mm rtgage and sell are ddded because at the
- date of the will the effect of the ‘word “ malik ” was
- only recently established. There bemfr a glft of

- beneficial ownership, the alleged trust is excluded.
' The words relied on by the appellant are msufﬁment to
~create a trust; they are merely an indication that the .

" widow might properly .transmit the estate to the.
- daughters.” The, appellant’s construction would exclude‘ )
ason who might have been adopted to the testafor.:
The Judges in the- appellate Court with a knowledge
of the Gll]aratl language held that the words used did

R ﬂ>(1903)25 AlL 351 ; L. R. 331 AT
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: not cmate a trust The appellate Court as entxtled 1921 £
to- give effect to the true translation of the Gujarati ' '
words : Rammmdcm Ohettiar v. Vava Levvai Mardk-:- Efi‘;ﬁ:

“ayar®. - Further, the. subject-matter of the alleged i BAI GULAB
trust was too unce1 tam for a trust to ar1se

L 5

[LORD BUCKMASTER referred to Horwood V.
»West“) and Parnall V. Parnall(” ] '

De Gruyther K. C., in 1eply 1efe1red to Le Mm chcmt;
v. Le Mawhant(“) . .

Octobe1 25 :—The 311d0"ment of their Lordships was
dehvered by

LoRrDp BUOKMASTER —Th1s is" an’ appeal against

a decree, dated the 23rd March 1917, of the ngh
Gomt of Jmllcature at Bombay ( Appellaté Civil
- Jurisdiction), affirming a decree, dated the 8th Septem-..
ber 1916, of the H1gh Court in-its Ordjinary- Original’
Civil Turisdjction. - :

The question raised for determmatlon arises on the .
,cons’cruetlon of'the Wlll dated the - 6th. August 1894, of -
- one Nathoo MOOljl Who dled on'the 8th Decembel 1894.—

The appellant 1s the husband of one of the . two
daughtels of the testator, who predeceased her mother,
the testator’s widow, The respondents clalm under the
othel danghter Who sur. v1ved her mother. ey

At the date of the W1ll there ‘were 11v1ng the tesbatm s
widow, his two daughters, and the widow of a_pre-
deceased son. The two daughters were named J amna-

" bai and Dlwah Diwali died on the 13th May 1906 and.
_ the testatm 5 W1d0W on the 15th August 1911 .

o (1) (1916) 40 Mad. 116 122 L. R 44I A 21 27
) ‘(2) (1823) 1 Slm & Stu..387. B (3) (1878) 9 Ch. ‘D. 96.
. 9 (1874) L. R. 18 Eq.-414, .
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In these mrcumstances the dppellant clauns ns the;
husband. of Diwali: that according to the true construc-.
tion of the will the twodaughters took a vested interest-
~in the: testator s residuary estate, Whlch was not divest-

© ed by reason of the death of one of the daughters before

* the death of ' the W1d0w The ‘history of the suit has.
been- fully dealt with - by their Lordships when this
appeal was formerly befme them, and need nob be

: repeated

N

The Wﬂl was made in the Gu]aratl language, and m;

. the translation is divided into, clauses. By-clause 9 the

L testator appoints his wife as hlS sole executrix. In the
" next clause, after statmg that as he has no son he -
. appoints his wife to be. hls helr and the clause contmues

in these Words t—

“Andl coushtute her the owner. And as to whatever property there may '
remain after her death my wife shall leave the said property to "my two
" daughters in such mafiner as she may like (either) by making a ‘will” or by -

- making (some) other instrument. Of my two daughters one named Bai Jamnis--
- bai was married to Shah Haridas Hemichand, butas he subsequently died she

has now become a widow. To her and to (my) other daughter Bai Diwali who-
has been married to Shah Bhaidas Shivdas (i.e.,) to both of them my wife shali

- give (my) property in such manner as (she) may hke

By later clauses of the will the’ testator referred to -

" powers that he desired his wife t6 enjoy: for example

by.clause 6 he expressly states that he gives his wife

- authority to do what she thinks right with -the profits .
", and" the ready moneys of a shop where he carried on .
business, and further to continue in partnership with

the partners if she so desired. By clause 18 he prov1des

~ that after there have been defrayed out ‘of ' the rents of .
: certaln specified immoveable property, thé expenses in”

connection with a religious object, for which he had’
made provision, the wife should apply the surplus for :

" her ‘maintenance and use and for the maintenance axid
~. use of her daughters if they were living with her, and -

r
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1f the surplus were. msuﬂiclent she should deaIW1th the e 1921
‘moveable and immoveable properties in- such manneras’ Bm_mn’
‘ghe thought fit. . By clause 20, again, -he gave:express = smvpas -
power to his W1fe to mortgage,\ lease, sell. and use*the - '
properties.- Finally by clause 23 he prov1ded that after
the death of his wife his danghters should be named-
executrixes, and he gave them authority to deal with or -
‘manage the whole of his- property and effects. There is -

" no dlspute that the word that was used in clause 3 as
the original word of gift was the “word “malik” which -
“could be appropriately - used to -constitute the wife

: absolute owner, It is not that the word is a *term of -

) art,” it does not necessarlly défine the quahty of the
estate taken but the ownershlp of whatever that estate’
may be, and in the context of the present will their -
~ Lordships think the estate was absolute . At the time -
- when theé will was executed it may well have been that
whoever drew the will'was aware that ab that time |
words of absolute’ gift in favour of a Hindu widow -
~-might not be supposed capable of conferring upon hera
 power of alienation, for in the case of Suraymant v. .
- Rabi Nath® which ultlmately came before this Boa,rd
we find that the ngh Court had ruled: that under

- the’Hindu law, as interpreted up to the present in the -
case of immoveable property given or dev1sed by a

- husband to his wife, the wife has no power to-alienate; .
unless the power of ahenatlon is. conferred ‘upon her in

express terms , : T . o .

ERRER /S
B;I;GULAB.’,

That dec1s1on of the Board showed that that prov1s1on -
was no longer sound and that if words were used *
“conferring absolute ownership upon the wife, thé wife

‘enjoyed the rights of ownership. without their being--
_conferred by express and additional terms, unless the .
clrcumstances or the context were suﬂicwnt to show

(1) (1903) 25 AlL 351 ; L R 351 ‘A 17,
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that such absolute ownershlp was not 1ntended If:

clause 3 stood by itself it would, their L01dsh1ps think;

be: difficult to dispute that-whatever the testator desired:

- with regard Lo the d1spos1t1on of his propelty after the

death of his wife he had not:expressed his wishes in
'such a manner that they bound the property Thef
words under- which the appellant claims are W01ds-

 which only attach to Whatever propelty there may

remain - afterthe death 01": the wife. -Without for the.
‘moment cons1der1ng whether the desire expressed. by
“the- testator ig expressed in a form that makes her*
dlsposmon of it mandatory or no, it is sufﬁ01ent "to say.
that if that clause stood alone the principle etated in the:
case of Horwood v. West® - would be apphcable to this

- will -as it would toa. will 'in' England. The Vice-

Chancellor says ab page 389 :—“It is essential to the
“execution of a trust that the subject should be certaif ;
and if this ‘testator intended thathis wife should, ‘at
her pleasure, during her life, dispose of the. property
Whlch he -left to her, and that his recommendation

~ should extend only to what, if anytbing, happened to :
. 1ema1n of his property at her death undisposed of by

her then there -is no trust to be admlms‘oeled by thlS’
Court” L : T

| But the appellant points out with c0ns1de1able fo1ce\. '
that clause 3 does not stand by-itself; but that the

, clauses referred to, and most notably clauses 18 and 23, .

are in ‘ohelr terms inconsistent with the view that the

- provisions of clause 3 constituted the wife the absolute
* owner. Their Lordslnps are very far from saying that

.‘there is-not force in-this. aigument but. so- far as

" clause 18 is concerned it should be remembered that

‘even there there is a provision that the surplus, ‘after
the ploperty has been used for mzuntenance in the .

o (1823)181m & St 387 Tt



\VOL. XLVL] BOMBAY SERIES. ST e

“manner suggested is to rémain wmh the w1fe for her.
‘malntenance and use, and power'is given.to her to deal “
with the 1mmovea@le or moveable property as’ she may o

‘think fit. -Again, with regard to clause 23, the appoint-

ment of the daughters as executrixes of the property, if

/in fact there had been a gift to them after the widow’s
death, would be quite unnecessary. - The only purpose
for creating them executmxes would on elther hypo-f

thesis be to see that the religious .purposé to which

'part of the _property had- been devoted and a certain.

beneﬁqml trust given to the Wldow of the son should be

_ carried out., If and so faras they Wele absdlute owners-

‘1t had’ 11ttle value

‘ Theu L01dsh1ps the1ef01e thmk that these subse-
quent clauses in the will are not “sufficient to displace -

- the language of clause 3, fortified Dby the powers ‘given

~ inclause 20, and by that language there is-no trust

* created in favour of the two daughters of the testator.
-In forming this- conclusion- their Lordships have not

considered the serious difficulty that. is'placed in the
- way of the appellant by the judgments of the Court

from which thisappeal has proceeded. -In the appellate

Court one at least ‘of the ' Judges .was thoroughly ~
acquainted, with the language in which this will is

“drawn, and he took the view 'that the actual words
- used in clause 3 suggesbmg how the property should be

left-after the death of the testator’s widow were in

themselves 1nadequate to do anything - more than to

express a wish and did not create an obhgatlon Their . .
Lordships have not dealt with that -part- of the case,
because- in their opinion the matter is better decided”
~ upon thé principle to which reference has already been-
made, viz,, eyen assuming it was intended to create a

‘trust and the words were sufficient for that pu1pose the

‘ SubJect matter on, Whlch the t1ust is to operateis by the

o teet,

BHAIDAS
SHIVDAS

S

Bir Gurap.”
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-:"f,;"'isﬁl; : ~'\»r'terms of this W1117500 uncertam to enable the Court

-’to gwe it admlmstratlon T

* For these reasons theu- Lordsh1ps a},e of opmlon that‘

‘this appeal must fail and ought to be dlsmlssed with
- costs'; the costs incurred in the Court below from the

13th March 1917 and- of the appeal on the preliminary
point that was-argued before this hearing on the merits

- ‘'was reached, which were reserved, in their Lordships’
_ opinion, should be costsin the appeal ; and “they Wll]
humbly advise HIS Ma]esty accordmgly ' '

Sohmtor for appellant Mr. E. Dalgado. -
Sohc1tors for respondents “Messrs. Hugles & Sons.

Appeal dzsmzssed
v AMT.

o ORIGINAL' _‘O_IV’IL.

Before My, Justice Kanya , i
MITHIBAI (PLAINT)FF) v.  MEHERBAI xD oTHERS (DEFENDANTS)"

Hmdu Law—Wzll-Constructwn of—*Malik", meanmg of —Will declarmg
“ widow * malzk” of reszduary property and directing that “during her life-time
' she shal apply the same and spend in o good way"~—Widow takes life- estate
with uncontrolled power of disposition by act inter vivos—=Sale by a Hindu
‘widow appointed as . executriz—Construction of comeyance——Probatc and
Admzmsh atzon Act (V of 1881), section 90.

A Hindu testatm appointed his mdow (his only heir) the sole executnx of

his w111 and devised the residue of his -property to her in “the following
" terms:—"As to whatever surplus of my property may remain- over after my

_decease the (Malik) owner thereof is (shall be) my wife Diwali. She shall
durmg her life-time apply and spend the same in ‘a good way. As to the-
surplus that may remain over after the per formance of her, that is to say, my
wife's Karaj Avasar (funeral and- subsequent ceremomes) all” that shall be
-used for good purpose. . ' Except my executrix no oneé "else nor ‘my - heirs " or

o representatwes whatever shall have any right to or mterest in my property. .

e o C. J. Suit No. 1962 of 1919..

Y



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 
	Page 1019 
	Page 1020 
	Page 1021 
	Page 1022 
	Page 1023 
	Page 1024 
	Page 1025 
	Page 1026 
	Page 1027 
	Page 1028 
	Page 1029 
	Page 1030 
	Page 1031 
	Page 1032 
	Page 1033 
	Page 1034 
	Page 1035 
	Page 1036 
	Page 1037 
	Page 1038 
	Page 1039 
	Page 1040 
	Page 1041 
	Page 1042 
	Page 1043 
	Page 1044 
	Page 1045 
	Page 1046 
	Page 1047 
	Page 1048 
	Page 1049 
	Page 1050 
	Page 1051 
	Page 1052 
	Page 1053 
	Page 1054 
	Page 1055 
	Page 1056 
	Page 1057 
	Page 1058 
	Page 1059 
	Page 1060 
	Page 1061 
	Page 1062 
	Page 1063 
	Page 1064 
	Page 1065 
	Page 1066 
	Page 1067 
	Page 1068 
	Page 1069 
	Page 1070 
	Page 1071 
	Page 1072 
	Page 1073 
	Page 1074 
	Page 1075 
	Page 1076 
	Page 1077 
	Page 1078 
	Page 1079 
	Page 1080 
	Page 1081 
	Page 1082 
	Page 1083 
	Page 1084 
	Page 1085 
	Page 1086 
	Page 1087 
	Page 1088 
	Page 1089 
	Page 1090 
	Page 1091 
	Page 1092 
	Page 1093 
	Page 1094 
	Page 1095 
	Page 1096 
	Page 1097 
	Page 1098 
	Page 1099 
	Page 1100 
	Page 1101 
	Page 1102 
	Page 1103 
	Page 1104 
	Page 1105 
	Page 1106 
	Page 1107 
	Page 1108 
	Page 1109 
	Page 1110 
	Page 1111 
	Page 1112 
	Page 1113 
	Page 1114 
	Page 1115 
	Page 1116 
	Page 1117 
	Page 1118 
	Page 1119 
	Page 1120 
	Page 1121 
	Page 1122 
	Page 1123 
	Page 1124 
	Page 1125 
	Page 1126 
	Page 1127 
	Page 1128 
	Page 1129 
	Page 1130 
	Page 1131 
	Page 1132 
	Page 1133 
	Page 1134 
	Page 1135 
	Page 1136 
	Page 1137 
	Page 1138 
	Page 1139 
	Page 1140 
	Page 1141 
	Page 1142 
	Page 1143 
	Page 1144 
	Page 1145 
	Page 1146 
	Page 1147 
	Page 1148 
	Page 1149 
	Page 1150 
	Page 1151 

